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have gone to the Prime Minister's 
Office. But, anyway, it has to go to the 
Chairman to give a ruling on this be- 
cause a fundamental question has been 
raised and a ruling is required. In 
ordinary course, it should not go. But 
I would place this before the Chair- 
man. This is the ruling. 

SHRI K. C. PANT (Uttar Pradesh): 
Does the Government have anything 
to say in the matter? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PARLIA- 
MENTARY AFFAIRS (SHRI SIT A 
RAM KESRI): We are hardly con- 
cerned with the Secretariat. How can 
1 say anything? 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

Reported attack  on Harijans on the 9th 
May, 1980 in village Kafalta in Almora 

District, Uttar Pradesh 

SHRI NARASINGHA PRASAD 
NANDA (Orissa); Sir, I call the 
attention of the Minister of Home 
Affairs to the reported attack on 
Harijans on the 9th May, 1980, in 
village Kafalta in Almora district, 
Uttar Pradesh, resulting in the death 
of  15 Harijans. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
<SHRI YOGENDRA MAKWANA): 
Sir, the Government deplore the 
ghastly incident whidh occurred on 
the 9th May, 1980, in Kafalta village 
of Almora district, Uttar Pradesh in 
which 14 Harijans were killed. 

According to the report received 
from the Government of Uttar Pra- 
desh, a marriage party of Harijans 
consisting of about 40 persons from 
village Biralgaon was approaching 
village Kafalta at about 5 P.M. 0n the 
9th May, 1980 on its way to village 
Pipna.   Disnute arose when the "upper 

paste' villagers ofj Ka>falta( insisted 
that the bridegroom should get down 
and walk through the village as per 
earlier practice. It is understood that 
in reverance to the temple in the 
village, the practice has been that 
the bridegrooms get down from their 
dandi while passing through the vil- 
lage. In the case of "upper castes", 
they get down near the temple, while 
Scheduled Castes were made t0 get 
down right on the outskirts of the 
village. On the refusal by the marri- 
age party t0 agree to this, an alterca- 
tion ensured between the barat party 
and the people of this predominantly 
'"upper caste" village. Harijans ran 
for shelter and some found refuge in 
the house of one Shri Nari Ram, a 
local Harijan. This house was set on 
fire by "upper caste" villagers. Some 
succumbed to burn injuries on the 
spot. Some others wh0 ran in diffe- 
rent directions were chased an beaten 
to death by lathi blows, stone blows 
and some by sharp-edged weapons. 
14 Harijans and one "upper caste" 
Hindu were killed in the incident. 

Senior officials of the State Gov- 
ernment visited the place of inci- 
dent. A Special Team of State CID 
officers was entrusted with the inves- 
tigation of this case. Out of the 33 
accused who were named in the case 
registered in this connection, 30 ac- 
cused have been arrested. Charge 
sheet against 26 "upper caste" men 
accused under Sections 147114811491 
436/323/325/302 IPC and 4 "upper 
caste" women accused Section 4(4)/ 
4(10)/7 PCR Act were submitted on 
26th May, 1980. One "upper caste" 
accused had been killed in the inci- 
dent. The remaining two are yet to be 
arrested, against who action under 
Section 82/83 Cr. P.C. is being taken. 
In the case registered in connection 
with the murder of one "upper caste" 
person, evidence was available against 
three Harijans out of whom two had 
been killed in the incident. Charge- 
sheet has been submitted on 26th May, 
1980 against the remaining one Hari- 
jan accused under Section 147/148/ 
302 IPC. 
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On the request of the State Gov- 
ernment the High Court of Allaha- 
bad has directed District Judge, 
Almora, that this case be taken up on 
priority and the Court concerned 
would be directed not to take up any 
other work unless this case cannot 
proceed for some reason so that the 
accused can be brought to book expe- 
ditiously. 

The Home Minister visited village 
Biralgaon and village Jamar to which 
many of the deceased belonged. Apart 
from conveying to the members of the 
families condolences and sympathies 
on behalf of the Government of India, 
Home Minister also assured the villa- 
gers that those who are responsible 
for the gruesome murder, would be 
given exemplary punishment. Villa- 
gers were also assured complete secu- 
rity t0 the life and property of the 
next of kin of the deceased as well 
as others in the area. The Home 
Minister also announced on behalf of 
the Prime Minister an ex-gratia relief 
to the affected families at the rate of 
Rs. 10,000 per deceased. In addition, 
the Government of Uttar Pradesh 
have also sanctioned relief at the 
rate of Rs. 2,000 per deceased. The 
Home Minister advised the District 
Administration to take immediate pre- 
cautionary measures and to constitute 
Peace Committees so as to restore con- 
fidence among the weaker sections and 
also bring about harmonious and cor- 
dial relations between the two sections 
of the community. He also issued 
instructions regarding prompt steps to 
he taken against the culprits. 

SHR! NARASINGHA PRASAD 
NANDA: Sir, I have heard the 
Minster. He has described the inci- 
dent. I do not want to elaborate. But 
one hangs one's head in shame when 
one hears of such grissly-killings. This 
is not the only incident which has 
taken place. We have heard about 
Pipra which Was of course somewhat 
different in dimension and intensity. 
We heard about Samastipur. That 
had its own horizon. We have been 
hearing almost every day    incidents 

after incidents taking place in this 
country involving atrocities on the 
Harijans. 

When I gave this Calling Attention 
notice, I thought over whether I 
should at all give this notice. Has it 
not become a formal affair? Has it not 
become just ceremonial to simply raise 
a question and discuss it in the House 
with absolutely no effect either on the 
Government or on the society. Unless 
the Government tries very seriously 
to consider some of the basic questions 
which cause this type of incidents, I 
am afraid, it wiH be very difficult to 
control them only with routine ins- 
tructions issued by the Government 0f 
India from time to time as has been 
done on the 10th of March by our 
Home  Minister,  Mr.  Zail  Singh. 

I personally feel, Sir, that the three 
basic reasons for this kind of incidents 
are—0f course I will not elaborate 
them because this is just a Calling 
Attention, not a full-fledged debate— 
political intransigence social intoler- 
ance and economic exploitation. Parti- 
cularly these are the three main 
reasons for which this kind of inci- 
dents take place You take any inci- 
dent. That incident will come under 
one or the other of these categories. 
Not only is there social intolerance, 
but we notice complete irreconcilabi- 
lity between the communities on poli- 
tical grounds. 

As a matter of fact, the survivors 
who have come over here and have 
been holding a dharna for the last 
twelve days, it has been reported in 
the Press, were meeting the Prime 
Minister today going in a silent pro- 
cession. You kindly notice, Sir, that 
their main allegation is that political 
forces were to blame for these grissly- 
killings in Kafalta. After all, what 
were these poor people doing? Does 
not the Government know that in the 
months of Mav tnd June in Almora 
district and in Tehri-Garhwal district 
marriages take place because soon 
after there is r

arn in the hilly areas? 
These are the two months, May and 
June when the marriages take place 
every year. And this kind of incidem 
is not taking place finr tho first time 
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in that region.    Whenever such mar-     
riages take place and processions are 
taken out and the bridegroom    does   i 
not  agree to  get    down    ivorn     the 
"dholi",  this  kind of tension     occurs 
and   such   incidents   occur.    Was  not 
the Government of U.P. aware of it? 
It was aetuaJJy at that time under the 
control of  the Government of    India 
because the Government of India was 
exercising power through the Gover- 
nor.    There was President's rule    in 
the State.    Was not the Government 
of India aware that when such mar- 
riages  take place  during this  season, 
there was likelihood of tension in the 
area?    Now, after an    incident takes 
place, we hold a post    mortem—why 
the incident took place, how it took 
place, why it should have taken place 
and whether it could have been pre- 
vented.   All this post mortem we con- 
duct  after  the incidents  take    place. 
But    nobody tries to consider—parti- 
cularly the" Government has the pri- 
mary responsibility in this matter—as 
to how to solve it.   I have gone care- 
fuily     through       the       instructions, 
"guidelines"  as they  call  it,     issued 
by the Home Ministry, to which refe- 
rence  was made by my friend,    the 
hon.  Minister  of    State    for     Home 
Affairs while he was replying to    Q. 
No. 64 during    the    Question    Hour. 
The guidelines appear to    me    to be 
routine guidelines.    Now, social into- 
lerance is there.   The Harijans insist- 
ed that the bridegroom shall not get 
down from the "dholi".   The villagers 
wanted that he should get down from 
the "dholi".    The    villagers    wanted 
that   he  should get  down    from  the 
"dholi"  300 yards before the temple. 
It was a question of prestige for the 
villagers, the caste Hindus.   Then the 
Harijans said, "All right, the    bride- 
groom will get down from the "dholi" 
just near the temple.    There is    no 
question of his getting down 300 yards 
before the temple."   And then the in- 
cident starts and ultimately ends    in 
the  grissly-killing of  14  Harijang  in 
the burning of a large    number    of 
houses,  in  the  people    indulging    in 
arson. 

 
THE VICE-CHAIRMAN (SHRI 

A. G. KULKARNI); Nanclaji, please 
limit yourself to asking questions 
only.   There are 10 names with me. 

SHRI NARASINGHA PRASAD 
NANDA: Quite right. You know I 
don't take much time. 

The basic things have to be consi- 
dered and in my view, the instru- 
ments of implementation, the ma- 
chinery of implementation has to be 
streamlined. How are you going to 
tackle this problem? If you satisfy 
yourself just by taking these Sche- 
duled Castes and Scheduled Tribes 
as your vote bank and shedding cro- 
codile tears for them, by getting their 
votes and thereafter forgetting your 
ijesporieibility towards that Commu- 
nity, certainly you cannot solve this 
problem. Please consider the basic 
questions. Are you seriously trying 
to remove this kind of political intran- 
sigence, this social intolerance, this 
economic exploitation? And how are 
you going to do it? I would be more 
interested in knowing that. 

Sir, I know senior officials went to 
that spot much later. The district ad- 
ministration was aware that this kind 
of incident was likely to take place 
because a little earlier there was some 
tension regarding this very incident. 
They visited the spot long after the 
incident. They did visit. Of course, 
I am happy that the Home Minister 
visited the spot. The Prime Minister 
gave Rs. 10.000 to each family from 
her Relief Fund and the U.P. Gov- 
ernment gave Rs. 2,000 each. But 
the value of a life is not Rs. 12,000. 
You don't get back that life. There- 
fore, my questions to the Home Minis- 
ter would toe: (1) is the Government 
prepared to streamline the adminis- 
tration, and, if so, what is the think- 
ing of the Government on this aspect 
so that they become immediately res- 
ponsive to this kind of a situation? 
(2) Will any special machinery be set 
up to look into the problem of agri- 
cultural wages in regard to which 
many members of the Scheduled 
Castes are suffering?    How wiH    the 
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problem of land be settled in relation 
io them? Merely issuing guidelines 
will not yolve their problem. What 
machinery wiH be set up for the im- 
plementation of those guidelines or 
what machinery has been set up so 
far toy the State Governments and 
what is the response of the state 
Governments to the guidelines issued 
oy the Central Government on this 
major issue? (3) Ig the Government 
prepared to impose a punitive tax 
irrespective of the reason or ground 
on which such incidents take place? 
(4) Are you prepared to arm these 
poor people against the onslaught of 
caste Hindus to  defend themselves? 

These are the questions to which I 
did not find an answer in the state- 
ment of the Minister. I would there- 
fore like him to answer them now. 

SHRI YOGENDRA. MAKWANA: 
The honourabl? Member has rightly 
said that there are three main reasons 
behind it. The first reason is not the 
i-eal reason. It is clubbed with the 
second one, that is social intolerance, 
social intolerance and the political 
parties together. After all, all these 
political parties, including rny party, 
come Irom the society and social in- 
tolerance is the main reason. Now, 
so far as this aspect i9 concerned, it 
is not the job of a particular political 
party; it is the job of all of us, be- 
cause all of us are commuted to it, 
including the opposition and my party, 
that this should be stopped in tMs 
country. So far as my party is con- 
cerned, we have taken many steps TO 
prevent these atrocities. The nexx 
point he has stressed is the correct 
root cause of it, and that is economic 
exploitation. Many of the incidents 
take place from economic exploitation 
of the Scheduled Castes. But as he 
has said, this social intolerance ftnd 
economic exploitation can be taken 
care of by the Government and for 
that, as I have said during the Ques- 
tion Hour, we have evolved a special 
scheme of special Central assistance 
wherein we have provided Rs- IOO 
crores, and Rs. 1200 crores are agiin 
provided for the Scheduled Castes 
Welfare Corporation.    These are    the 

economic measures we have taken. As 
I have pointed out previously, I am 
Sir, my friend is impatient. I am 
going round the country holding 
meetings with officers for stressing the 
importance of implementation of this 
programme. My officers are also mov- 
ing around and they are guiding the 
State officials in this programme. 
Now, that is only for the economic 
upliftment of the Scheduled Castes, in 
order fo release tension 0n them. The 
main thing is social intolerance and 
for that all of us have to work toge- 
ther, the opposition and the party in 
power. Then, some questions have 
been raised by the honourable Mem- 
ber. One is whether the Government 
is prepared to streamline the adminis- 
tration. As I have pointed out, the 
Government is committed to it and 
we have already streamlined the ad- 
ministration ... 

SHRI NARASINGHA PRASAD 
NANDA: What is the answerability 
and accountability of officers? Have 
you taken any special steps in that 
direction? 

SHRI YOGENDRA MAKWANA: 
I am taking up your questions one by 
one. You have asked three or four 
questions. 1 am coming to your points 
one by one ..  

SHRI NARASINGHA PRASAD 
NANDA; Please tell me what the 
answerability and accountability is of 
the district administration for these 
ghastly incidents which took place in 
Kafalta  village  in  Almora  district. 

SHRl YOGENDRA MAKWANA: 
personally visiting the States, I am 
coming to his questions one after an- 
other, but he is not satisfied. He asked 
about agricultural wages. For that the 
Minimum Wages Act is there, and we 
have stressed upon the State Govern- 
ments for implementation of this Act 
Now, regarding the response of the 
State Governments to the letter and 
guidelinea issued by the Central Gov- 
ernment, we have stressed upon them 
their importance and when I go per. 
sonally I insist on their implementa- 
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tion. So far as punitive taxes areconcerned, 
these measures are al-ready there under the 
Social Securi-ties Act enacted in 1975 by the 
Cong-ress Government. So far as this is 
concerned—I am subject to correc-tion—only 
one State has taken actionunder this provision 
and has impos-ed penal tax, and that is my 
own State. Regarding supply of arms to 
the Scheduled Castes, T do not agree 
because these arms will only be used 
against themselves because they are 
weak... (Interruptions). There is a 
difference of opinion on this. Their 
population is also less. If there are 
one or two houses in a village, they 
will not be able to meet the force of 
the entire village. Therefore, if the 
arms are .supplied to them, they will 
only be used against them. 

 

So far as the accountability is con- cerned, 
as I have pointed out, in the PCR Act, it is 
indicated and those officers who are not 
acting promptly will be considered as abetters 
and ac-tion will be initiated against them 
accordingly. 
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SHRI YOGENDRA MAKWANA: 
Sir, I can understand the anguish and 
the anger pf the hon. Member and I 
share it. That is why I said in Ihe 
beginning that this Government is 
taking all neeessary steps for check, 
ing all these atrocities. Some ques- 
tions have been asked by the hon. 
Member. He asked why necessary 
steps had not been taken when there 
had been an incident on the 1st and 
2nd May, 1980. In the case of Hari 
Ram's daughter's marriage, it was 
settled then and there. The bride- 
groom and the bride both went on 
foot and later on rode over a palki 
or a doli at the outskirts of the 
village. So, no problem arose. There 
was no complaint and, therefore, we 
did not know that the marriage      is 
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SHRI YOGENDRA MAKWANA: 
There wa,s no information regarding 
this marriage. Nobody informed 
about the marriage party going to 
this village. So, no arrangements 
were made previously. (Interrup- 
tions)  The Government cannot 
know about everything going on in 
this country. It is not possible un- 
less they inform that the Barat is go- 
ing to the village and they require 
some protection. (Interruptions). If 
some incident had occurred, the pro- 
cessionists should have taken some 
precaution and informed the Govern- 
m3nt that the Barat was going and 
they require some protection. Re- 
garding the incident in the Katya vil- 
lage on the 14th of May, 1980, I will 
definitely inquire into it and see what 
can be done.    Regarding the delay... 

SHRI YOGENDRA SHARMA: "I 
shall inquire about it and I shall see 
what can be done." What will you 
inquire and what will you do now? 

SHRI YOGENDRA MAKWANA; I 
will definitely take necessary action 
after inquiry. So far as delay in 
reaching this place is concerned, this 
incident took place at about 9.00 P.M. 
and there is no regular police. The 
revenue police is there. 

SHRI YOGENDRA SHARMA; Ex- 
cuse me, the incident took place at 
5.00 P.M. and continued till 9.00 P.M. 

SHRI YOGENDRA MAKWANA: 
My information says that it look 
place at 9.00 P.M. 

SHRI YOGENDRA MAKWANA: 
May be it happened in between 
5 P.M. and 9 P.M. Then the reve- 
nue police reached the place. They 
299 RS—9. 

taking place.    We   had   no informa- 
tion. 

made inquiries. The District Head- 
quarters is 140 kilometers away from 
that place. He informed the District 
Magistrate on the afternoon of 10th. 
The District Magistrate and the police 
left for the scene of crime on 10th 
evening. They reached the village 
on the llth morning. The delay took 
plaoe because there was no means of 
conveyance.   They have to go on foot. 

 
SHRI YOGENDRA MAKWANA: 

So far as the Home Minister's visiting 
Kafalta is concerned, whether he has 
gone on a 'doli' or not 1 do not 
know because I have not accompan- 
ied the Home Minister. I was i» 
Gujarat during those days. But h« 
visited Biralgaon and Jamar. 

THE VICE-CHAIRMAN (SHRl 
A. G. KULKARNI); But your offlc* 
must be having information. 

SHRI YOGENDRA MAKWANA: I 
don't have information whether he 
goes by a car or a 'doli'. 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): Mr. Makwana, 
the point is not whether he has gona 
by a 'doli' or an aircraft. The prob- 
lem is whether he has visited.. . 

SHRi YOGENDRA MAKWANA: I 
am coming to that. 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI); That is what I 
asked. 

SHRI YOGENDRA MAKWANA; I 
do not know about the means of con- 



131     Calling Attention re.                 [ RAJYA SABHA ]              Attack on   Harijans      132 
in Kajalta 

[Shri Yogendra Makwana] 
veyance.    He definitely visited Biral- 
gaon and Jamar. 

THE      VICE-CHAIRMAN      (SHRI 
A. G. KULKARNI): Th'aUs all right. 

(Interruptions) 
 

SHRI YOGENDRA MAKWANA: I 
know what is going on and what they 
are doing all over the country. This 
is all created by the RSS, the Jana 
Sanghis and the Anand Margis. Thoy 
are primarily responsible for this 
(Interruptions), It is they who have 
created this.    (Interruptions). 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): The Minister has 
got a right to reply. 

SHRI YOGENDRA MAKWANA: 
The social intolerance is created by 
them, 

DR. BHAI MAHAVIR: He is not 
replying, Sir. He is making an abso- 
lutely baseless and nonsensical state- 
ment. No Minister can make a non- 
sensical statement. 

SHRI YOGENDRA MAKWANA; I 
stand by what I say. 
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SHRI    YOGENDRA    MAKWANA: 
The  hon.     Member has made many 
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[Shri Yoginder  Makwana] 
suggestions.    We will take them into 
consideration. 
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SHRI YOGENDRA MAKWANA: 
Sir, on a point of order. (THE  VICE-CHAIRMAN  SHRI  R. 

R. MORARKA);   Please sit down. 
SHRl BUDDHA PRIYA MAURYA: 

I am not yielding. 

SHRI YOGENDRA MAKWANA: 
You may not yield. I am on a Point 
of order.     {Interruptions). 

THE VICE-CHAIRMAN (SHRI 
R. R. MORARKA); He is on a point 
of order. 

SHRI YOGENDRA MAKWANA: Is 
it permissible to make such an alle- 
gation against the Prime Minister and 
to describe the things in this way? 
After all, she is the Prime Minister 
of this country. 
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SHRI BUDDHA PRIYA MAURYA: 
You should learn from me. 

THE VICE-CHAIRMAN (SHRI 
R. R. MORARKA): Order please. 
Mr. Maurya, you go on. 

 

THE VICE-CHAIRMAN (SHRI 
R. R. MORARKA); Order please, 
order please. (Interruptions). The 
hon. lady Member may sit down. 
The hon. Home Minister haa raised 
the point of order.   There is no point 

of order in that.    Now I request Mr. 
Maurya to go on. 
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SHRI A. G. KULKARNI! (Maha- 
rashtra) : Sir, is this Minister's way 
of replying to an emotional speech 
by ai person no less than Mr. Maurya 
who is the leader cf the Scheduled 
Castes? He should at least respect 
his feelings and say whether the 
Commissioner's Report is being plac- 
ed on the Table of the House or not. 
That much courtesy he can show. I 
can appreciate what he wants to say. 
Let him say he is not going to place 
it. 

SHRI YOGENDRA MAKWANA: 
The 26th Report has already been 
placed before the House. The next 
Report has just been received and 
we are going to place it. 

SHRI! BUDDHA PRIYA MAURYA: 
I had put very pointed questions. 
One questions was: Will the Govern- 
ment agree to the recommendation of 
the Commissioner of the Scheduled 
Castes and Scheduled Tribes that 10 
per cent of the money of the financi- 
al institutions and the nationalised 
banks should be invested for the 
betterment and upliftment of the 
weaker sections of society. The 
other was: Will the Government en- 
quire to And out how many Schedul- 
ed Castes people are there in the 
police Sub-Inspectors' cadre and how 
many are in charge of the police sta- 
tions? I had put three or four ques- 
tions move. I do not want to repeat 
them. Those questions should foe rep- 
lied to. Otherwise, there is no use 
discussing a Calling Attention Motion. 

SHRII YOGENDRA MAKWANA: 
Sir, may I point out that   . . 

SHRI K. K. MADHAVAN (Kerala): 
May I...? (Intermpttons) I know 
my job. 

THE VICE-CHAIRMAN (SHRI R. 
R. MORARKA): Let the Minister 
make his point. 

SHRI YOGENDRA MAKWANA: 
Sir, previously he suggested that the 
Sub-Inspectors and the Assistant 
Sub-Inspectors should be taken from 
the Scheduled Castes and Scheduled 
Tribes. I have taken note of it. 
Now, as regards the number, I can- 
not give it just now. I have already 
said that we are considering it. 

SHRE B. D. KHOBRAGADE: Sir, 
one more atrocity has been perpetra- 
ted against the Scheduled Caste, peo- 
ple after the Belchi, Pipra and 
Narainpur incidents, now we learn 
about the Kafalta atrocious incident, 
which we are discussing and debating 
in this House. On previous occasions 
also we have discussed such atrocious 
incidents, but after discussion we 
never find any preventive steps being 
taken to protect the life and property 
of the Scheduled Castes and Schedul- 
ed Tribes in the country. A lot of 
suggestions are always made in this 
House, but I do not know what 
happens to them. So far as the 
Kafalta      incident      is concern- 
ed, it was pointed out that one week 
earlier also an attempt was made to 
carry the bridegroom in a dandi along 
with the procession of the bridegroom 
they were prevented from doing so. 
Naturally, when there was another 
wedding after a week or so, the 
police, particularly the CID, should 
have been aware of the discontent in 
that particular areas and tfiat if the 
Scheduled Caste, people were deter- 
mined to carry the bridegroom in a 
dandi, there might have been some 
sort of trouble. Therefore, the police 
should have at least taken certain 
precautionary measures so that this 
atrocious incident could have been 
averted. I would like to ask from the 
hon. Minister why the police failed 
in their duty to avoid this disaster. I 
would also like to know whether any 
inquiry has been made and whether 
any police officer has been found res- 
ponsible and action has been taken 
against him. That is the first question. 
It has also been pointed out that after 
the incident occurred, there was a lot 
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of delay in visiting the place and in 
post-mortem also. I think the 
officers behaved in a most negligent 
fashion. Post-mortem should have 
been done immediately. What is the 
reason for the delay and has any 
action been taken against the negli- 
gent officers? Thirdly, 1 would like 
to know whether collective fines have 
been imposed on the residents of the 
villages where atrocious incidents 
have taken place. I would like to 
suggest that collective fines should 
be imposed in all such cases so that 
it could have a deterrent effect on 
others and they will not indulge in 
such brutal murders and atrocities. 
The hon. Minister has said that there 
is the protection of the Civil Rights 
Act. My complaint is that it is not 
being implemented properly and 
effectivly. What steps does the hon. 
Minister suggest to implement this 
Act effectively? As pointed out by Mr. 
Maurya, there should be a proper 
investigation machinery. For that 
purpose there should be a large num- 
ber of responsible police officers from 
the Scheduled Castes and the Sche- 
duled Tribes. Unfortunately, even 
though there might be some qualifi- 
ed officers, they are side-tracked, 
they are not appointed as SHOs. 
This is happning everywhere, and 
therefore, if you want to protect the 
life and property of the untouchables, 
you will have to implement the Pro- 
tection of Civil Rights Act. 

Secondly, it has also been pointed 
out that such a kind of discrimina- 
tion is being practised in the U.P., 
Bihar and other States. It was men- 
*'.oned that even today the Scheduled 
Caste people are not allowed to put 
n a good dress, that they are not 
allowed to sit on the chair and that 
they are not allowed to walk in the 
streets of the villages. If such a dis- 
crmination is practised even today, as 
such incidents have been brought to 
the notice of the Government, what 
steps is the Government going to take 
or is taking to end such a discrimina- 
tion?    Will the  Government  awaken 

only when such brutal murders take 
place or take some effective steps even 
though no incidents take place but 
such a discrimination is practised? 
I suggest that even if there are no 
such incidents but such a kind of disc- 
rimination is practised in any area, 
the Government should take effective 
steps against the practice of discri- 
mination. I would like to know what 
kind of steps t'ne Government is go- 
ing to take to end such a discrimina- 
tion wherever it is being practised. 

I would like to ask one more ques- 
tion. I do not know whether an 
investigation has been made proper- 
ly because always the experience is 
that some loopholes are kept there. 
It is only for our satisfaction that we 
have made an investigation and pro- 
secuted the offenders. But ultimat- 
ely because of a loophole delibera- 
tely kept during investigation the 
accused get the benefit of doubt and 
they get acquitted. So, I would like 
to know from the hon. Minister whe- 
ther the investigation has been made 
properly and whether no offender 
will get any benefit of doubt and all 
the culprits will be punished accod- 
ingly. 

SHRI YOGENDRA MAKWANA: 
The hon. Member has put some ques- 
tions. So far as the investigation 
is concerned, I can assure the hon. 
Member and the House that a proper 
investigation will be made and the 
culprits will be brought to book. 
Nobody who has indulged in this 
offence, will be spared. 

So far as the delay is concerned, 
I have described it earlier also and 
I am also now going to say that the 
distance is more and the DM reach- 
ed the place after one day. 

SHRI B. D. KHOBRAGADE: Even 
then there  is  an  inordinate  delay. 

SHRI YOGENDRA MAKWANA: 
So far as the post-mortem is concern 
d,   because  the  bodies   were     lying 
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scattered and they had to be collect-ed, it took 
some time, at least two days, because the region 
is such. So, that took time and, therefor, the delay 
is there. 

Regarding collective fine, it is a good 
suggestion. 1 have takan a note of it. 

So far as the effective implementa- tion of the 
Act is concerned, we have already written to the 
State Govern- ments, and in a meeting of the 
Chief Minister, the Lt. Governors and the 
Governors called here the Prime Min- ister and 
the Home Minister have impressed upon them 
that effective implementation o.f the Civil Rights 
Act should be done. 

SHRI B. D. KHOBRAGADE: What 
is the response of the State Govern- 
ments? 

SHRI YOGENDRA MAKWANA:The 
response of the State Govern-ments is also good. 
I am myself going to the States where Ii am im- 
pressing upon the officers that they must take 
recourse to this Act whe-rever there is 
discrimination. 

SHRI B. D. KHOBRAGADE: What 
about ending discrimination? 

THE VICE-CHAIRMAN (SHRI' 
R. R. MORARKA); Order please. Mr. 
Shariq. 
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THE VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): Now we will 
pass en to the next item, Special 
Mentions.   Shri Bagaitkar. 

Referenceto the Reported inhuman 
living conditions prevailing in the 

Tihar Jail, Delhi. 

 


